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(2009) 05 AHC CK 0489
In the Allahabad High Court

Shyam Sunder Vijay and Another APPELLANT
Vs
State of U.P.and Others RESPONDENT

Date of Decision : 18-05-2009
Acts Referred:

Citation : (2009) 05 AHC CK 0489
Hon'ble Judges : S.P.Mehrotra, J

Final Decision : Allowed

Judgement

S.P. Mehrotra, J.

Case called out in the revised list. Sri S.S. Chauhan, learned counsel for the
petitioners, Sri Prashant Singh holding brief for Sri Neeraj Tripathi, learned
counsel for the respondent no. 3, and the learned Standing Counsel appearing
for the respondent nos. 1, 2 & 6 are present. Learned Counsel for the respondent
nos. 4, 5 & 7 is not present.

Learned Counsel for the respondent nos. 4,5 & 7 is granted four weeks'" and no
more further time for filing counter affidavit.

Rejoinder affidavit may be filed by the next date fixed in the matter.

Rejoinder affidavit in reply to the counter affidavit filed on behalf of the
respondent no. 9 may also be filed by the next date fixed in the matter.

Sri. S.S. Chauhan, learned counsel for the petitioners states that the rejoinder
affidavit in reply to the counter affidavit filed on behalf of the respondent nos. 2
and 6 was filed in the Registry on 1st July 2008. The said rejoinder affidavit is
not on record. Office is directed to trace the same and place it on record.

List on 21st July 2009.

Sri. S.S. Chauhan, learned counsel for the petitioners under takes to inform Sri
S.B. Singh, learned counsel for the respondent nos. 4,5 & 7 regarding this Order
in writing within three days.
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